PRINCIPAL SADAR AMINS AND SADAR-AMINS ACT 1844
ACT No. IX. OF 1844
(Rep., Act 12 of 1873)
[13th April, 1844.]

Passed by the Right Hon ble the Governor General of India in Council, on the 13" April, 1844.

AN Act for authorizing the institution of Suits in the Courts of Principal Sudder Ameens and Sudder
Ameens.

I. It. Is hereby enacted, that within the Territories subject to the Presidencies of Fort William in
Bengal, Fort St. George and Bombay, all Suits within the competency of a Principal Sudder Ameen to
decide, shall ordinarily be instituted in the Courts of those Officers respectively.

I1. Provided nevertheless, and it is hereby enacted, that it shall be competent to a Zillah or City Judge
to withdraw such Suits from the Court in which they may have been instituted, and to try them himself, or
to refer them for trial to any other Court subordinate to his authority, and competent in respect to the
value of the Suit whenever he may see sufficient reason for so doing.

I11. And it is hereby enacted, that whenever there shall be more than one Principal Sudder Ameen, or
mare than one Sudder Ameen attached to the Court of any Zillah or City Judge, and not having any
special local jurisdiction, it shall be the duty of such Judge to appoint from time to time the several
Moonsiffs’ divisions which shall constitute the special local jurisdiction of each of such Principal Sudder
Ameens and Sudder Ameens, and that each of such Principal Sudder Ameens and Sudder Ameens shall
be empowered to take cognizance of all such Suits as are mentioned in Section I. of this Act, provided the
landed or other real property to which the Suit may relate shall be situated, or in all other cases the cause
of action shall have arisen, or the defendant at the time when the Suit may be commenced shall reside as a
fixed inhabitant within the limits of such local jurisdiction as aforesaid.

IV. And it is hereby enacted, that it shall be competent to the Zillah or City Judge to receive a
Summary Appeal from the orders of any Principal Sudder Ameen or Sudder Ameen, rejecting any
Original Suit cognizable by him, and that all Rules applicable to Summary Appeals from orders
dismissing Original Suits on the Ground of any default shall be applicable to the Summary Appeals given
by this Act.

V. And it is hereby enacted, that in all Suits which in respect to value are cognizable by a Sudder
Ameen, the same Stamps shall be sufficient in any other Court as would have been sufficient in the Court
of Sudder Ameen.




